BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

APPEAL NO.88 of 2017 (SZ)
Petitioner : | . George Issac
5™ Respondent . Kerala State Pollution ControlBoard

REPORT FILED BY THE ENVIRONMENTAL ENGINEER AS PER
INSTRUCTIONS OF THE HON’BLE NATIONAL GREEN TRIBUNAL

,ﬁa

Rema Smrithi VK

STANDING COUNSEL FORTHE 5™ RESPONDENT:




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI
APPEAL NO.88 of 2017 (SZ)
Petitioner . George Issac
5™ Respondent . Kerala State Pollution Control Board
TABLE OF CONTENTS

13(1)- Description Pages

1 | Reply filed by the 5" Respondent 13

2 | Affidavit 5

3 | Annexure R5(a) : Copy of Proceedings No: KSPCB/739/2023-
SEE-1 dated 21-10-2024 of the Chairperson, Kerala State 6
Pollution Control Board.

4 Annexure R5(b) : Copy of Proceedings No: KSPCB/739/2023- 20
SEE-1 dated 02-01-2025 of the Chairperson, Kerala State
Pollution Control Board.

5 | Annexure R5(c) : Copy of the letter dated 16-01-2025 23
6 | Annexure R5(d) : Copy of the counter affidavit filed
before the Hon’ble High Court of Kerala in W.P.(C) No. 25
44098 of 2024

Dated this the 13 " day of August 2025

STANDING COUNSEL FOR THE 5" RESPONDENT



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

APPEAL NO.88 0f 2017 (SZ)

Georgelssac : Appellant

; Versus
Ministry of Environment,Forests&
Climate Change & Others : Respondents

REPORT FILED BY THE ENVIRONMENTAL ENGINEER,
KERALA STATE POLLUTION CONTROL BOARD,
DISTRICT OFFICE II- ERNAKULAM,PERUMBAVOOR

(5"RESPONDENT)

. I, Noby George, Aged 48 years, S/o Late K.T.George, now working as
Environmental Engineer, Kerala State Pollution Control Board, District Office II-

Ernakulam, Perumbavoor, do hereby submit the report in Appeal No.88 of 2017.

It is respectfully submitted that, in compliance with the order dated 29.07.2024 of
the Hon’ble NGT, a committee was constituted vide proceedings dated 21.10.2024.
The committee was subsequently expanded by including additional experts, as per
'proceedings dated 02.01.2025. True copies of the proceedings dated 21.10.2024 and
02.01.2025 are produced herewith and marked as Annexure R-5(a) and Annexure

R-5(b), respectively. In continuation to Annexure R-5(b), a letter dated 16.01.2025

was issued to various departments, requesting the nomination of members to the

committee for the assessment of remediation costs. A true copy of the letter dated

16.01.2025 is produced herewith and marked as Annexure R-5(c).

Ax
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3. But, no further action could be taken in the matter of imposing remediation costs, as
directed by the Hon’ble NGT, due to the interim stay order passed by the Hon’ble
High Court of Kerala in W.P.(C) No. 44098 of 2024, filed by M/s. Slabs &
Aggregates.

4. Tt is respectfully submitted, vide order dated 28.02.2025, Hon’ble NGT directed as
follows: “When the matter is taken up today for reporting compliance, it is brought
to our notice that the Hon’ble High Court of Kerala, in W.P.(C) No. 44098 of 2024,
has granted an order of interim stay of all proceedings in Appeal No. 88 of 2017
(SZ). The stay shall remain in operation till 09.03.2025. It is open to the authorities,
viz.; the Kerala State Pollution Control Board and the SEIAA-Kerala, to either

vacate the stay or have the writ petition disposed of.”

5. It is humbly submitted that, in compliance with the directions of the Hon’ble NGT,
the Board has initiated necessary steps to vacate the interim stay so as to enable the
Committee to expedite compliance with the order dated 28.02.2025 of the Hon’ble
NGT. As part of these steps, the Board has filed a counter affidavit before the
Hon’ble High Court of Kerala in W.P. (C) No. 44098 of 2024, seeking vacation of
the interim stay granted in the matter. A copy of the counter affidavit filed before
the Hon’ble High Court of Kerala in W.P.(C) No. 44098 of 2024 is pfoduced

herewith and marked as Annexure R5(d).

6. Tt is most respectfully submitted that, the said W.P. (C) is posted for hearing before
the Hon’ble High Court of Kerala on 15.09.2025, and the interim order has been
extended until that date.
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All the above stated are true to the best of my knowledge, information and belief.

o

Dated this the 13"day of August, 2025.
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VERIFICATION

I, Noby George, .Aged 48 vyears, S/o Late K.T.George, now working as
Environmental Engineer, Kerala State Pollution Control Board (hereinafter referred
to as Board), District Office-1I, Perumbavoor, Ernakulam, duly authorized to file
this reply on behalf of the Kerala State Pollution Control Board do hereby verify on
this, the 13 "day of August, 2025, that all what is stated above is true and correct to
the best of my knowledge, information and belief and is borne out from the records

maintained in ouroffice.

&

Noby George

Environmental Engineer,

District Office - IT (Ernakulam),

Kerala State Pollution Control Board, Perumbavoor.



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAIL

APPEAL NO. 88 0of 2017

GEORGE ISSAC : Appellant
VS.

Ministry of Environment, Forests &

Climate Change & Others 2 Respondents

AFFIDAVIT

I, Noby George, Aged 48 years, S/o Late K.T.George, residing at Angamaly, do

hereby solemnly affirm and state as follows:

[ am now working as the Environmental Engineer, District Office — 1II
(Emakulam) Kerala State Pollution Control Board at Perumbavoor, Ernakulam
District. I am competent to and duly authorized to represent the 5™ respondent in the
above case. I know-the facts and circumstances of the case. The factual submissions
made here under are true and correct to the best of my knowledge, information and
belief. The legal submissions made therein are made on advice received from
Counsel. In these circumstances, it is just and necessary that fhis Hon’ble Tribunal

may be pleased to accept the accompanying reply on file and it is so humbly prayed

in the interests of justice in this case. @

NOBY GEORGE,
DEPONENT

Solemnly affirmed and signed before me by the literate deponent personally known to

me on this the 13 ™ day of August, 2025 at my office in Ernakulam.

STANDING COUNSEL FOR THE 5™ RESPONDENT



AP‘IP‘MEGL-L&TE. Rq(a)s

EEDINGS OF THE CHAIRPERSON

PROC
ARD

- KERALA STATE POLLUTION CONTROL BO
- (Present:Er. Sreekala S.)

Sub:- Order dated 79.07.2024 in Appeal 83 of 2017 (SZ) of Hon’ble National Green
Tribunal, Southern Zone - Cc_nstitution of Committee - Officers nominated —

Orders issued.

S e e

KERALA STATE POLLUTION CONTROL BOARD
KSPC"B/73,9/2023~SEE—1 o “Thiruvananthapuram Date:21-10-2024

-—--—————-—u——--—-w‘——ﬂ— ------------------------

--------------------------------------------------------

-----

Read: 1.Order dated 29.07.2024 in Appeal 88 of 2017 (SZ) of the Hon’ble National
Green Tribunal, Southern Zone (copy enclosed).
2. Letter no’._KSPCB/739/2023—SEE-1 dated 31.08.2024 of KSPCB to SEIAA
and Department of Mining & Geology (DMG) (copy enclosed).
3.Letter no, DMG/3 300/2022-M3 dated 13.09.2024 of DMG to KSPCB (copy
enclosed). - =
4Tetter no. 519/SEIAA/EC_3/3823/ 14 dated 30.09.2024 of SEIAA to KSPCB
 (copy englosed). ,
5.Order dated 05.09.2024 in Appeal 88 of 2017 (SZ) of the Hon’ble National
Green Tribunal, Southern Zone (copy enclosed).

ORDER

The iiqn‘bl;: National Green Tribunal (NGT) Southern Zone in Appeal 88 of
201 7,ﬁled by Sri. George lségc against the grant of Environmental Clearance (EC) to
M/s -S_;{ab'-. & Aggregates by State Environment Impact Assessment Authority
'(S_EI@A), i_{t}:rala‘for (_:onduéiing building stone quarrying in Sy.No0.320/3 (P) and
32072 (P) in Aikaranadu North Village in Kunnathunadu Taluk, Ernakulam District
gver an atlea of .5.6630 hec{ares . had directed vide Order dated 29.07.2024 that
“Kerala Statc Pollution Control Board to constitute a Committee 0 aSSESS the
rémedf.izzitioﬁ‘ c.ost for restoring the project site”. The Hon'ble Trjbuna\ also directed in
the Order that once the Committee is constituted, the Board should issue notice to the
appellant S;‘i.Gcofge Isaac and examine the issue rajsed by him that the assessment of
excess mining done is not correct.
Board, vide letter read (2), requested to SEIAA and Department of Mining &
Geology (DMG) to nominate a representative cach to the Committee for assessing
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Remediation Cost. DMG and SEIAA, vide letters read (3) and (4), nominated Smt.
Shajimol P.K, Geologist, Ernakulam District Office, DMG and Environmental Officer,
SEIAA as represéntatives respectively.
The matter was considered. Committee consisting of the following members is
constituted.
(i) Environmental Engineer, Kerala State Pollution Control Board,
District Office -2 , Ernakulam (Co-ordinator).
(ii) Smt. Shajimol P.K, Geologist,
Ernakulam District Office (Member).
(ii1) Environmental Officer , State Environment Iﬁapact Assessment
Authority (SEIAA) (Member).
The Committee shall assess the remediation cost for restoring the project site.
The Committee shall examine the issue raised by the appellant regarding the
assessment of excess mining as well as the dbjéction filed against the report of KSPCB
as ordered by the Tribunal vide Order read (5). The Committee shall submit its report
to the Chalrperson of the Board on or before 30th of October 2024 as the case is
posted before the Tnbunal on 04.11.2024.
The expenditure in this regard shall be met from the ‘Non-Plan Research &

Development’ from current year's budget.

Sd/-
CHAIRPERSON

To :

Environmental Engineer,

Kerala State Pollution Control Board,

District Office-2,

Ernakulam.
Copy to :

1. The Administrator,

State Environmental Impact Assessment Authority (SEIAA),
Thiruvananthapuram.

2. The Director,
Department of Mining and Geology (DMG),

Thiruvananthapuram. :
:f/{?/fu‘:' NOBY GEORGE
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3. Shajimol P.K ,
Geologist, Ernakulam District Office.
Department of Mining & Geology,
Civil Station , Kakkanadu PO, Kochi.”

4. Environmental Officer,
State Environmental Impact Assessment Authority (SEIAA),

Thiruvananthapuram.
3 anaronmental Engineer- 1 Head Office (for further foll ow up)

6. Stock File.
FORWARDED BY ORDER,

Py

SENI()R LNVIRONMENTAL ENGINEER-1

NOBY GEOR
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Ttem No.8:- .

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Appeal No. 88 of 2017 (SZ)

IN THE MATTER OF

George Issac.
e ...Appellant(s)
With

Mmistry of Environment, Forests &
Climate Change and Ors. .
S e ...Respondent(s)

Date of hearing: 29.07.2024.

CORAM:
HON'BLE Smt ]USTICE PUbHI’A SATHYANARAYANA, JUDICIAL MEMBER

HON’ BLE Dr SATYAGOPAL KORLAPATI EXPERT MEMBER
. Bor A;;;peilant(s): : Mr, Harish Vasudevan.

For Respondent(s): Ms. Mokshavathy represented
' Mr. G. Prabhu for R2.
Ms. Mokshavathy represented
Mor, E.K. Kumaresan for R3 & R4.
Mrs. V.K. Rema Smrithi for R5.
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ORDE

1. In compliance with the order passed on 26.10.2021,
the report by the Kerala State Pollution Control Board (KSPCB) is
filed on 29.07.2024. '

|2. The report states that as per the CPCB guidelines, the
environmental compensation; based on the ‘Polluter Pays’
principle, is calculated subject to the condition that general
environmental compensation for violations shall be minimum of
Rs.5000/- per day and maximum of Rs.60,000/- p‘ér day.
Accordingly, calculating the number of days, rupees factor, etc.,
they have ass.essed the Environmental Compensation as
Rs.2,86,60,000/- (Rupees Two Crore Eighty Six Lakh Sixty
Thousand only).

3. When the said c0111peﬁ§ati0n was demanded from
the 6th ReSpondenﬁ objectionsi-%Were raised and the KSPCB heard
them on 16.02.2024. The only objection raised appears to be the
number of non-working days, which were included while
computing the compensation. Accordingly, the KSPCB had
reduc;ad the number of working days and arrived at a
compensation of Rs.1,88,10,000/- (Rupees One Crore Eighty Eight
Lakhs and Ten Thousand only).

4. The said sum of Rs.1,88,10,000/- imposed on the 6th
Respondent was remitted on 28.05.2024. Copy of the
acknowledgment of the Board is also produced along with the

report and the same is recorded.

7 DO (EKM! 2) -'1\_ Page 2 of 3 @
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5. The Appellant has submitted that the Project
Propopent has dumped overburden into the quarry to mislead

the authorities, while arriving at the illegally mined quantity.

6. In the given situation, where the question involved is
the 1llegal mining by the 6 Respondent, besides levying the
environmental compensation, the compensation for remediation
purpdse also has to be imposed and collected from the Project
Proponent. Appqrently, the same is not being done by the KSPCB

till now.

7. Therefore, we direct the Kerala State Pollution
.Control Board to constitute a Committee to assess the
remedlauon cost -for restoring the project site. When the
Comm1ttee is constltuted Jet the Board also consider issuing a

notice to thg appellant and examine the issue stated supra.

8. Post the matter on 05.09.2024.

. Sd/-
Smt. Justice Pushpa Sathyanarayana, M

Sd/-
Dr. Satyagopal Korlapati, EM

Appeal N0.88/2017 (SZ)
29t July, 2024. Mn.
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Committee (SEIAA) and Department of ‘Mining and Geology (DMG), with
representative of the Board as Convener. Hence it is requested that a member
may be nominated for constitution of the Committee to assess the
remediation cost. The matter may'bc treatgd as most urgent as the Appeal is

posted for next hearing on 05-09-2024.

CYouirs faithtully,

s
(;:ué\“l”ﬁ PﬁRSON

" Encl: As Above .

. NOBY GEORGE
ENVIRONMENTAL ENGINEER
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alflagoed]/3300/2022 -af)o3 eponmles’ & Zlewoge] nbm)odgjcog}'
GHUDNIBIMNAl0, alfo adoelmy alle.

@) AUMADa}00-695004

Tel.Fax: 0471 2447429

e-mail:director.dir.dmg@kerala.gov.in

Web:www.dmg.kerala.gov.in

23-09-2024

eonmloy) & #Hewoge] WOREO

. ©al@BEE qU6ITD,
CHHO8 quomunom oeflrleoem wle@pem senioded,
algo.all.6, GOYAUMDal®o - 695 004.
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qu)almi-  * 1. 31/08/2024 olocioleal  e»o8  quomunom  aeldleocsm
Moamen  cenodallang odagmy  allnilendl/739/2023 -

Ag)TVEDED -1 MAUB BHETD).
2. 6NIAN)BRUOIW  aNBI® Sleniem@d  @)Baloed muadaflal

@afled mmid. 88/2017.
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M C KISHOR
DEPUTY DIRECTOR I

Signed by Kishor M C :
Date: 23-09-2024 08:33:31
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TRANSLATED VERSION OF PAGE 15,18 OF THE REPORT
Official Language - Mother Tongue
DMG/3300/2022 -M3 Directorate of Mining & Geology
Keshavadasapuram, Pattom Palace P.O.
Thiruvananthapuram-695004
Tel. Fax: 0471 2447429
e-mail:director.dir.dmg@kerala.gov.in

Web:www.dmgKkerala.gov.n

23-09-2024
Director of Mining & Geology

Chairperson,
Kerala State Pollution Control Board,

Pattom.P.0, Thiruvananthapuram - 695 004.

Sir,

Subject:- Department of Mining & Geology - Nomination of officers to the committee
prescribed by Hon'ble NGT in Appeal No. 88/2017-reg

Ref: 1. Letter No. KSPCB/739/2023 SEE-1 dated 31/08/2024 from Kerala State Pollution
Control Board. : -

2. Appeal No. 88/2017 filed before the Hon'ble National Green Tribunal.

Attention is invited to the above references cited. As requested in the letter, Smt.
ShajimolP K, Geologist, Ernakulam District Office of this Department, is hereby nominated
to the Committee. Mobile No.: 9947285591 '

Faithfully
AOUTIORN
[ s 9 \NZ\ MC KISHOR
i(uo 2
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Copy to : Smt Shajimol P K, Geologist

ZaU
AR —
(< - NOBY GEORGE
f;m- ~ i ENVIRONMENTAL ENGINEER

* N\ s
2N

W T o
e Q02



17

tate Envi nment Impact { Assessment Authority
e (SEIAA) Kerala

K.S.R.1.C Bus Terntinal Complex, 4th Floor, Thampanoor,
Thiruvananthapuram - 695 001
Ph: +91471-2334262 (Off) +91471-2334265 (Fax)

e-mail:seacseivakergla’a guiail com

. e = . webrwwaeiaakerala oig
No. SIWSEIAA/ECH/3823/14 Date: 30.09.2024
From... . - - 2 b o2
: L = g‘; - ;
“The Administrator G !
State Level Environment Impaci Assessment Authority
To: ;
The Chairpersen £
Trivandrum
Sir

e ’ ‘mb E:EI’AA ~Appeal quﬂiﬂlﬁl'f before the Hon'bie NGT filed by Sri.Genr ge ixsae
' agmast M!s Mab Aggregates — C Constituition of Committee for assessement of
t:m&diagl(m gtm Iif{mtmmn of Member - Regi-

R&i e i :\@peﬂl Nao. 8§’2ﬁ§? before the Hon'ble NG filed by Sri.George Issuc
ggaam MJ% ; fab &gjgmwm
imﬁm RaPC }“}"fﬂ}f’*m 3-S1E-1 dated 31.08.2024 from the
{ihmamiméa PCB.
3 Mam;{gsafﬁm 170" SEAC meeting held on 3 S L Sepiember 2024,

)

Imﬁd aﬂmﬂun is nm;uj to the references Lt!ul The Commitice in its 170" meeting

uxamm&é your [etter. 2""—-
gfthn Hzm {,‘;_ ?\(fl in the Appeal 88 of 2017, and as per the refergnce

ctitagl for m;mm‘umb a mu.mhs.r for the Commiittec (o assess remediation

11

u;:mi as‘ - figr ii‘w arder
wited. - Lﬁﬁ %’Q i»;tm%m&%u Md@ﬂ fo depute the Ens ironmental Officer, SEIAA as a muui}u of the
Commitiee for mwmg the damage.

e : Yours faithfully.
e - : Sd/-
' SHEEIA K.
; e , Administrator, SELAA
 Approved for issue

Seetion Officer

NORY "FNDRARE
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Item No.19:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Appeal No. 88 of 2017 (SZ)

IN THE MATTER OF

George Issac.
' ...Appellant(s)
With

Ministry of Environment, Forests o
Climate Change and Ors.
: ¢ ...Respondent(s)

Da_te of hc-gring: 05.09:202{‘1-"

_CQRAM:_ :
HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, ]UDICIAL MEMBER

HON'BLE Dr. SATYAG,QPAL KORLAPATI, EXPERT MEMBER
For AppeILimt(s): Mr, Harish Vasudevan.

For Respondent(s): Ms. Mokshavathy represented
Mr. G. Prabhu for R2.
M. V. Kisho Kumar represented
Mr. E.K. Kumaresan for R3 & R4.
Mors. Niveditha S Menon represented
Mrs. V.K. Rema Smrithi for R5.
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DER

It is stated by the learned counsel appearing for the
Kerala State Pollution Control Board (KSPCB) that the committee
has yet not been constituted as directed in our last order, which
has to assess the remediation cost for restoring the project site.

Hence, we direct the Kerala SPCB to expedite the same.

2. An objection has heen filed against the report of the
Kerala SPCB. Let the committee consider the said objections

while assessing the remediation cost for restoring the project site.

3. Post the matter on 04.11.2024.

Sd/- _
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

Appeal No.88/2017 (SZ)
05th September, 2024. Mn.

Page 2 of 2
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KSPCB/739/2023-SEE-1 |120456f20252 0

PROCEEDINGS OF THE CHAIRPERSON
KERALA STATE POLLUTION CONTROL BOARD

(Present: Er. §reékala S)

Sub: Appeal No. 88 of 2017 (SZ) filed by Sri. George Issac against the
quarry activities of M/s Slabs and Aggregates - Joint Committee to assess the
remediation cost for restoring the project site — Orders issued.

KERALA STATE POLLUTION CONTROL BOARD

KSPCB/739/2023-SEE-1 Thiruvananthapuram Date : 02-01-2025

Read: 1. Order dated 29.07.2024 in Appeal 88 of 2017 (SZ) of the Hon’ble
National Green Tribunal, Southern Zone (copy enclosed).
2. Procéedings no. KSPCB/739/2023-SEE-1 dated 21.10.2024(copy
enclosed). .
3. Order dated 04.11.2024 in Appeal 88 of 2017 (SZ) of the Hon’ble
National Green Tribunal, Southern Zone (copy enclosed).

Appeal 88 of 2017, is'filed by Sri. George Issac against the grant of
Environmental Clearance (EC) to M/s Slab & Aggregates by State
Environment Impact Assessment Authority (SEIAA), Kerala for conducting
building stone quarrying in Sy.No.320/3 (P) and 320/2 (P) in Aikaranadu
North Village in Kunnathunadu Taluk, Ernakulam District over an area of
8.6630 hectares .

As per the Order of the Hon’ble NGT dated 29.07.2024, read (1), it
was directed that "Kerala State Pollutio:li Control Board to constitute a
Committee to assess the remediation cost for restoring the project site .
When the Committee is constituted, let the Board also consider issuing a
notice to the appellant and examine the issue stated supra". .

Accordingly, a Joint Committee was constituted, consisting of
representatives from Kerala State Pollution Control Board (KSPCB), State
Environment Impact Assessment Authority (SEIAA), Kerala and Department
of Mining and Geology as per the proceedings read (2).

Vide Order read (3) , the NGT directed that “I7 is to be noted that a

NOBY GEO RGE
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KSPCB/739/2023-SEE- ; r20use2025 21

specific direction was given to the Kerala SPCB to constitute a committee to
assess the remediation cost for restoring the project site and take the

appellant along with them by issuing a notice to them”.

The matter was considered. To assess the remediation cost for restoring
the project site, expertise of one or more of the following departments might
be required bythe Committee.

| 1. Revenue Department
2. Soil Survey & Soil Conservation Department
3. Local Self Government Department
4. Health Service Department
5. Ground Water Department
6. Forest Department.

It is ordered that the Committee constituted, as above, itself shall
assess remediation cost for restoring the project site and submit the same to
the KSPCB and the Hon'ble NGT ; the Committee shall also examine the

I issue raised by the appellant regarding the assessment of excess mining as
well as the objection filed against the report of KSPCB as ordered by the
Tribunal . The nodal officer can co-opt experts from on¢ or more of the
departments as listed above , or obtain reports from experts, as may be

decided by the Committee based on findings of inspections. The final report

of the Committee shall be submitted to the undersigned on or before 15t of

February 2024 as the case is posted on 28.02.2025.
Signed by
Sreekala S
Date (G3ARIERSERI:50
. _
1.The Environmental Engineer,
Kerala State Pollution Control Board,
District Office-2,

NOBY GEORC
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KSPCB/739/2023-SEE-1 1/20456/2025 2 2

Emakulam.

2. The Administrator,
State Environment Impact Assessment Authority
Thiruvananthapuram.

3. The Director,

Department of Mining and Geology (DMQ),
Thriruvananthapuram.

4. Smt. Shajimol P.K,

Geologist, Ernakulam District Office,
Department of Mining & Geology, Civil Station ,
Kakkanadu PO, Kochi.

5. Dr. Junaid Hassan,
Environmental Officer,
State Environmental Impact Assessment Authority (SEIAA).

6. The Environmental Engineer- 1, Head Office (for further follow up)

¥ ImAna.-~ ‘J-_‘
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KERALA STATE POLLUTION CONTROL BOARD
cde8 muomuoom aeflmleosm ol mem eenuodal
DISTRICT OFFICE (ERNAKULANI-1T), PERUMBAVOOR 41 & ;

10080008100 (aglOSMO@)Bo-2) OaIOYMIND S ngE

PMC..20/733, Near Kallumkal Auditorium, Perumbavoor — 683 542
aflagomyl. 20/733, YD soallegoolwo qualate, Samymioand - 683 542

%
i
i
&

h"\* o F | tastyle for
Sy Ermronment

& 0484-2593747 e-mail: pcbdo2ekm@gmail.com  web: WWW. kspch.kerala.gov.in

PCB/ DO2/ EKM/GEN-57/2018 Dated: 16/01/2025
From
Environmiental Engineer
To
1. District Collector
{Revenue Dépanment)
Ernakulam .
e D%striél Soil Conservation Officer
Civil Station,
Kakkanad P. O
3. Joint Director.
LSGD,
Ernakulam
4. District Medical Officer
Ernakulam
5. Executive Engineer
Ground Water Department
6. District Forest Officer

Ernakulam

Sub : Appeal 88 of 2017 before the'Hon'ble NGT South Zone (S7)- Request 1o nominate members

for Committee for assessment of remediation cost- Reg.
Ref:  Order dated 04-11-2024 of the Hon'ble NGT SZ in Appeal 88 ot 2017.

Sir'Madam.

Kind attention is invited to the subject and references cited. Appeal 88 of 2017 had been

filed by Sri. George Isaac against the grant of Environmental Clearance (EC) to the 6th respondent

&

BY GEORGE :
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(M/s Slab and Aggregates) by the 2nd respondent/State Environment Impact Assessment Authority.
Kerala for conducting building stone quarfying in Sy. No, 320/3 (P) and 320/2 (P) in Aikaranadu

North Village in Kunna{hﬁadu Taluk, Ernakulam District over an area of 8.6630 hectares.

Hon'ble NGT.SZ in Appeal No. 88 of 2017 has ordered on 29-07-2024 directing the Kerala
State Pollution Control Board to constitute a Ccmmitt;ee to assess the remediation cost for restoring
the project site where illegal mining has been committed. Vide Order dated 04-11-2024, Honble
NGT directed that “It is to be noted that a specific direction was given to the Kerala SPCB to
constitute a committee to assess the remediation cost for restoring the project site and take the

appellant along with them by issuing a notice to them™.

Vide ref (2). it is considered that for assessing the remediation cost for restoring the

project site, expertise of one or more of the following departments is required.

1. Revenue Department

o

. Soil Survey & Soil Conservation Department

ol

_Local Self Government Department
4. Health Service Department
5. Ground Water Department

6. Forest Department.

Hence it is requested to nominate a member from your department urgently to assess the
remediation cost for restoring the project site. The matter may be treated as urgent as the Appeal is

posted for next hearing on 28-02-2025.

Yours faithfully

=

Environmental Engineer

DO (EKM 2)

Perumbavaor

G\ 835, /S © NOBY GEDRGE
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Presented on : 04-08-2025

E-CA NO : CA-2025-032023 E-FILING NO : EF-HCK-2024-108790

BEFORE THE HONOURABLE HIGH COURT OF KERALA AT ERNAKULAM

WP(C) No.44098/2024

M/S. SLABS & AGGREGATES : PETITIONER
Vs

GEORGE ISAAC, AND OTHERS : RESPONDENTS

COUNTER AFFIDAVIT FILED ON BEHALF OF THE 5TH RESPONDENT

Sd/-
E-VERIFIED
NAVEEN.T
K/000273/2000

)
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Presented on : 04-08-2025

[m] 24 ]

BEFORE THE HONOURABLE HIGH COURT OF KERALA AT ERNAKULAM

WP(C) No.44098/2024

M/S. SLABS & AGGREGATES, . Petitioner
VIS
GEORGE ISAAC, and others :  RespondentS
INDEX :
SL Contents Page Nos
1 Counter Affidavit : Counter Affidavit filed on behalf of the 5th Respondent 1-6

9 Exhibit R5(a) : True copy of the initial Consent file No. PCB/EKM/DOZIIQR 02/2016 711
issued by the Board on08.02.2016 :

Exhibit R5(b) : True copy of the proceedings No KSPCB/739;'2023 SEE-1 dated

3 21-10-2024 issued by the Board s
Exhibit R5(c) : True copy of the letter No. KSPCB!739,’2023 SEE-1 dated 30-10-2024
4 15-15
issued by the Board
Sd/-
E-VERIFIED
NAVEEN.T
K/000273/2000

ENVI. NOBY GEORGE
'~ ENVIRONMENTAL ENGINEER
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Counter Affidavit .
T A S Ao St 1/15 WP(C) Nﬂ.44098/2024 (CA'2025'032023)

BEFORE THE HON'BLE HIGH COURT OF KERALA AT ERNAKULAM
wW.P.(C) No. 44098 of 2024
M/s. Slabs & Aggregates = Petitioner

Vs.

George 1saac & Others o Respondents

I, Noby George, Aged 48 years, S/o Late K.T. George, residing at
Angamaly, Ernakulam, now working as Environmental Engineer, in full additional
charge, Kerala State pollution Control Board, District Office-11, Perumbavoor,
Ernakulam, 5" respondent in t!}g ab%ve Case, do hereby solemnly affirm and
ctate as follows: FREEE O

1. 1 am the Epvironment ﬂgineer Keraia State Pollution Control

Roard, District Office-TL “Perumba\} Ernakulaam | am aware of the facts
-a@hortsed tzg file this Counter Affidavit on

pehall of the 5 respondent.’ This 'c;gunger amﬂavﬁ is filed reservmg the right of

affirmed by me in this Aff:cfawt

y——

this respondent to file a d¢ tazlc:cl counter afhda\git if required.

o

2 All the averments and ai&egatyons contained in the Writ Petition as
against the 5 rpgpondent are hereby denied except those which are specifically
admitted herein below.

3 The above Writ Petition is filed inter-alia challenging Ext.P10 order of
the Hon'ble NGT, whereby the Board is dtrected to constitute a Committee to
1egess thi remegtiation cost for restoring the project site. The Petitioner is not

entitled for the reliefs soucit for in rhe Writ Petition.

4, At the outset 't is submitted that the Writ Petition 1S liaple to be
dismissed as the remedy available the petitioner against EXt. P10 order of the
NGT is before the Hon'ble Supreme Court. Section 22 of the NGT Act stipuiates

_”,'..‘-f 7 £ :‘p/ 1‘
' NOBY %&
/—*\

A ENTAL ENGINEER
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Counter Affidavit 2/15 WP(C) No.44098/2024 (CA-2025-032023 )

g j

that any person aggrieved by any award, decision or order of the Tribunal, may,
file an appeal to the Supreme Court. Hence the Writ Petition is liable to be
dismissed as not maintainable before this Hon'ble Court.

4

5. 1t is submitted that M/s. Slabs & Aggregates is a unit engaged in the
guarrying activity of the black stone. The Unit applied for the Consent to Operate -
on 29-12-2015 and initial Consent to Operate was issued on 08-02-2016 with a
validity up to 30/06/2018, for carrying quarrying in 8.6630 Hectare in the Sy
Nos. 320/2 and 320/3 in the Aikkaranadu North Village. The consent was later
renewed up to 30/05/2022. It may be noted that the petitioner obtained Ext pz'
Environmental Clearance on 01.06.2016 with avalidity up to 5 years which
expired on 31.05.2021. Presently quarry activity is found stopped and it was
reported by the unit that they stopped the quarrying activity on receiving stop
memo from the District Ge@agﬁt oa go 07.2015. True copy of the initial
Consent issued by the Boam\m GB 02 26?6 f;produced herewith and marked as
Exhibit R5(a).

b it is submitted that an Appeal Nwésfzm? was filed by the first
respondent before the Hon’b!ev Natlanai Green Tribunal against the grant of
Environmental Clearance (EC), to the mtnhon&r Unit. The Hon'ble NGT vige
judgment -dated 26/10/2021, had d|rected the Kerala State Poliution Control
Board to initiate appropnate pmcaedamgs for violations committed by the 6"
respondent, for operating the granite guarrying unit without obtaining consent
from the Board under the Water (Prevention and Control of Poliution) Act, 1974
and Air(Prevention Page 40 of 41 and Control of Pollution) Act, 1981, after
assessing the period oi’ violation and to impose compensation for the vioiétion
and take steps to recover the amount from the 6" respondent in accordance

witiy law.

o

o In compliance with the above, the Environmental Compensation (EC)
was assessed by the Board and the Environmental Compensation was assessed
as Rs. 2,86,60,000/- (Rupees Two Crore Eighty-SixLakh Sixty thousand only).
Notice of Environmental Compensation was issued to the petitioner on

ZRNTHOAT
f,,qta\f/—"{(_\o

NOBY GEORGE
AL ENGINEER
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CounterAffidawt 3/15

WP(C) No0.44098/2024 (CA-2025-032023 )

47.02.2024 directing to show cause why the Environmental Compensation
assessed shall not be imposed. A nearing was held before the Chairperson of
. the Board on 16.02.2024, wherein the representatives of the Unit had
' participated. In the above hearing the Unit pointed out that the number of non-
working days are not excluded while caicu lating the EC amount. As per the
decision taken in the hearing, the unit was instructed 1o submit a representation
to the KSPCB District Office- .11 Ernakulam with ail relevant details regarding the
number of non-working days', The ;:;et;imﬂer submitted stock registers in District
Qfﬁe_a -1l Ernakulam for verification. The stock registers were yerified and the
tatal number of working days was found to be 1881 days (after deducting the
non-working days, holidays and Sundays and the days for which the mining
jease was not valid). A lettor dated 26/03/2024 was forwarded to the Regional
Office of KSPCB for taking furthe»r m‘eceedmgs in this regard. Based on the

Em! snmental Compensation was assessed
ighty Eight Lakns and Ten Thousand

"Themafta{ Ext {38 moc:e;&@dmgs di

nder gﬂ:ar{mmantai {Protection) Act
15}&5}2&24 imposing Environmental
{Rupees One; ‘Crore Eighty Eight Lakh and
Ten Thousand only). It s ?;ubmtimd thdit‘;} i ag;hpianca with the direction, the

1986, was :asuec} agamgt the
compensation of Rs. 1, 3%3 tQ oot

petitioner has remitted the “Envi ra?{ ]gmm ' compensation o the Bgard on
28/05/2024.

g: Later, Hon'ble NGT vide Ext p10 order dated 29/07/2024 in Appeal
88 of 2017 has directed the Board, which is as follows “Therefore, we direct the
Kerala State Poliution Control Board to constitute a Committee to assess the
remediation cost for restoring the project site. When the Commitiee is

constituted, let the Board also consider issuing 3 notice to the appellant and
gxamine the issue stated supra.”

DO (EKM 2
Perumba V307
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Counter Affidavit 4/15 WP(C) No.44098/2024 (CA-2025-032023 )

; 1

9, In . compliance with the above, a Committee consist of
representatives of State Environmental Impact Assessment Committee (SEIAA)
and Department of Mining and Geology (DMG), with representative of the Board
as Nodal Off:ce.r was decided to constitute. :

10. Hon'ble NGT vide order dated 05/09/2024 in Appeal 88 of 2017
directed’ as follows: 1. 1Itis stated by the learned counsel appearing for the
Kerala State Pollution Control Board (KSPCB) that the committee has yet not
peen constituted as directed in our last order, which has to assess the
remediation cost for restoring the project site. Hence, we direct the Kerala SPCB .
to expedite the same. 2. An objection has been filed against the report of the
Kerala SPCB. Let the committee consider the said objections while assessing the
remediation cost for restoring the project site.”

S A comahanc&.v&@%ﬁg%‘bév@@gﬁtwn the Board vide proceedings
No. KSPCB/739/2023-SEELE dated 21/10/2024 formed a committee (o assess
the remediation cost fofz“ééstorir@ projects;te» with the following members:
Environmental Enginee;ﬁ@fﬁ';—:rala Stﬁa_t- ,i_'.i%llution C}ﬁﬁrol Board, Ernakulam District
Office-11 (Coo?dinator).*ﬁm_t. Shz{;ji;ﬁzolj-""?.jk., Ge‘ciqéist, Ernakulam District Office
' Shate _En@géinmentai Impact Assessment

.%t%he at‘:‘igyé} proceedings dated 21-10-2024

issued by the Board is produced horewith and marked as Exhibit RS(b).

Authority (Member). Trué:f%@_) y of

+ ¥

12. The Committee Members convened their first meeting oOn
28/10/2024, The matter was examined in detail by the committee. The records
related to coricerned departments such as Environmental Clearance, Consent to
Operate, Quarrying lease, Mine Closure Plan etc. obtained by the project

proponent were verified by the committee. The Environmental Cam';aensaa'tian :

imposed by Kerala State poliution Control Board and the penalty ‘tmased bv'
pDepartment of Mining & Geology for conducting illegal quarry operations were
alsc examined by the committee. A joint inspection was conducted at the
project site by the commitlee on 28/10/2024, the same day, after the meeting.

Sk S T

: ; _ ENVIRONMENTAL ENGINEER
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Counter Affidavit
—— WP(C) No.44098/2024 (CA-2025-032023 )

5L A pretimmary mve&,&g&mn on the site conditions related to
overburder'a dumping, area already mined, compliance with conditions as per
Environmental Clearance and Consent to Operate, vegetation, etc. was done by
the committee. The methodology to arrive at in determining the cost of
remediation was discussed in detail and a notice was issued by the Board to the
appellant vide letter dated 30/10/2024 regarding the constitution of Committee,
in which, the appeliant has been mformed ‘that the committee will hear the
appeliant and consider objections wh:le assessing the remediation cost. True
copy of the letter dated 30-10-2024 issued by the Board is produced ‘herewith
and marked as Exhibit R5(c). 1tis submitted that in view of the stay order
passed by this Hon'ble Court in this writ petition no fu_rther action on

remediation cost is taken, pursuant to the Order dated 29.07.2024 of the
Hon'bie NGT. '

14.  The averments, goatamed in the Wnt petition to the effect that the
remediation  cost mc,nt;uwaﬁ in - Exhibit
vnwmnmental mmp&nsatm that as;.-_

m’a \order is nothing but the

from t?jg petitioner is not correct and
hence denied. The Erwnrenmentaﬂ'f -(;ompansatxbn is meant to offset the
unavoidable environmental zmpacéts a}mieh cannot be fully reversed. On the
other hand imposition of R&meﬁzatwﬂ CaSt 15 wrth a definite purpose to repair or
restore the already affected ermronmgnt “H aﬁe the contention of the Petitioner
\n this regard is not sustainable.

15. The contention raa&ed in the Writ Petition that the Hon'ble NGT
cannot pass -any further orders in the disposed appeal is not correct and hence
denied 1t 1S submitted tr{dt as evident from Exhibit P3 itself, the Hon'ble NGT
has directed the registry to place the reports of the Board and other authorities
for consideration and for issuing necessary directions by the Hon'ble NGT. Since
the Hon'ble NGT has observed in Ext.P3 that reports are to be filed by the board
and other authorities for consideration and passing of necessary directions, it
cannot be contended for a moment that the Hon'ble NGT is completely preciuded

fram passing any further orders in the miatter. The Hon'ble NGT was mindful

enough of the fact that the guarrying site needs to be restored by realising

FSO VERIFIED - 18

31



 §

FSO VERIFIED - 18

Counter Affidavit

. - 6/15 WP(C) No.44098/2024 (CA-2025-032023 )

£

remedial cost from the project proponent. Hence there is no illegality or
infirmity n the matter of passing Exhibit P10 order by the Hon'ble NGT.

16. As stated above, though a committee has already been

: constituted, no further actions in the matter of imposing Remediation Cost on
the Petitioner, as directed b\} the Hon'bie NGT, is taken due to the interim order
: of stay passed by this Hon'ble Court. Hence it is humbly prayed that this Hon'ble
. Court may ki‘ﬂdiy‘ vacate.the stay order so as to enable the committee tO
expedite |, the éompitaﬁce of the order issued by the Honcrable NGT on
: 29.G7.2024.

For the reasons stated above it is submitted that there is no merit in the

. contentions taken in the Writ Petition and the same is liable to be dismissed with

costs to the Sth.respondent.

All the facts state aboVe trueg,,g; the best of my knowledge,

information and belief.

; e g e = DEPON
Solemnly affiemed and signed-before me by the deponent on

this the 02* day of August, 2025 in my Office at Ernakulam.

ADVOCATE
(fﬁf~ﬁ$%&g§b

DO (EKM 2)
Perumbavyor NOBY GEORGE

> ENVIRONMENTAL ENGINEER
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Emjb-u = FII8 WP(C) No.44098/2024 (CA-2025-032023 )
* y. J,f’ 1*2 ~\
FILE NO : PCB/EKM/DO2IQR-02/2016
pate of issue 08/02/2016 :
. et
g By 4 4
: g &3 i, A
T ‘qvﬁm :
S5y A\
N
. KERALASTATE POLLUTION CONTROL BOARD
: : CONSENT TO
OPERATE/AUTHORISATION/REGISTRATION
ISSUED UNDER
The Water (Prevention & Conirol of Pollution) Act, 1974
The Air (Prevention & Control of Pollution) Act, 1981
: The Environment (Brotestion) Act, 1986
. As per Ap;ij_imﬁan No. :2211516
' Dated:14-12-2015 -
TO
MJs SLABS & AGGREGATES (QUARRY UNIT)
‘ KADAYIRUPPU, KOLENCHERY P.0, ERNAKULAM.
682311
B/EKM/DO2/1CO-QR-02/2016

Consent No.:PC
Valid Upto :30/06/2018

: BY GEORGE
: NMENTAL ENGINEGR

(¥ Scanned with OKEN Scanner
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Exhibit R5(a)

8/15

WP(C) No.44098/2024 (CA-2025-032023 )

1.1. Th

variation in or revoke albor any af the cond

1. GENERAL

is inteprated consent i€ granted subject 10 the power ol the
itions as the Boand deems fit,

Roard 1o withdrw ce

Jnisent, review and make

[ [vaupmy___. . aba m,.._..,-.-.w-_-w-—f:]w &
e P aab A i SLABS & AGGREGATES (QUARRY UNIT) -
e RADAYIRUPPU, KOLENCHERY PO,
; ERNAKULAM.
i 082311
F oy Conmunication Telephone :484-2760284
: Fax -«
!- d E-mail:slabsandagarepates@gmail.com
|4 Qccupier Details Joseph John {Manging Partner)
" Slabs & Aggregates (Quarry Unit)
i I Kadayiruppu, Kolenchery .P.0, Ernakulam.
i . 682311
'; s Local Body Aikurananadu
{ &  Survey Number 320/2,32043
7 Yillage Aikarananadu North
& Taluk KUNNATHUNADU
9 |District g 1ERNAKULAM [I
T R, ™ TIins 4
: 10 |Capital Investment(Rs in Lakhs) "~ *" Rs. 90.49 Lakh i
i [Scale F3 - oA Small <0 3
12 |Category : 3 TRED ' o'
13 |Annual fee(Rg)  fand | Rs. 15000/
TowlPescoiliseagiay | | Rs. 52500/~
14 _ RAW MATERIAL ____PRODUCTS
- ROCK @ Metric Tones &_ﬁlding Stone @125 Metric Tonnes
£ eI
l 15 | Total Power Required (HP) gcs)lrl?;cssor -60 HP ; Breaker — 30 HP ; Excavator -

2. CONDITIONS AS PER
The Water(Prevention and Contrel of Pollution)Act, 1974

2.1 In case of generation of trade effuent from the industry, effluent treatment system coosisting of
trestment units having adequate capacity established os per the Integrated Consent to Establish issued
shiall be perstional at all times during which the industry is functional. Additional favilitics requiced, i
m;y, 0 a.z‘luuvu the standards laid down by the Board wis 1701 () of the Water Act shall also be made
alonp with,

Water copsumption: 3000 Vd

8§ ’hlll_u-:n= generstion:

. The ehamcternics of eflusat af weatent shall conlinm tw fhe ollowing teleamee lmits.

ZONUTIoN .

AR N\
;ﬁ //FQ// \Cj ‘\\‘ . ALR \
5 7’\ f D" [Ektt Q«% - ¥
T 2:\%:;%2 % g '
( 2\ " UMhavagr |2 {3 Scanned with OKEN Scanner

L P
<<\

03;3;2

et L s
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Exhibit R5 :
. (a) 9/15 WP(C) No.44098/2024 (CA-2025-032023 )

g haracteristics Unit Tolerance Limii
__ﬂ% i Sewage l'l‘mle Effluent

e

Mode of disposal of treated eflfuent:

_ NDITIONS AS PER, :
:'e M,-(ip,-cwnﬁnn and Control of Pollution)Act, 1981

Adequate air pollution control measurcs hall be operational at all times during the functioning of the
industry. Additional facilitics required, i any, lo achieve the standards laid down by the Board shall
also be made along with.

Sources of Emission Emission “Tstack Height above bt |
; Rate(Nm3/Hr)

Ground Roof Level
Level

32 Emission characteristics shall not exceed the following:

[st.N0. [ pasameter [ Limiting Stendards (mg/Nm3) ]

£ 4 CONDITIONS AS PER A cou
: The Environment (Protection) Act, 1986.

41 The operation of the indus{;yshsﬂ be shi&_&ji;in{}é?@pﬁance with the provisions of the Noise Pollution
(Regulation and Control) Rales 2000, CiEEa :
42 Uggd lead acid batteries shall be disposed of as per the Batterics (Management and Handling) Rules,
2001 _
43 Hazardous waste generated, if any, shall be handled as per the Hazardous Waste (Management,
Handling and Transboundary Movement) Rules, 2008. ;
43.1 Activities for which Autherisation is granted:

Collection 2 i) ’a:msgort y il
? Reception Storage
Treatment . R@raessg@lipml

et

432 Type, quantity and mode of smgelcollcctionfdispasal of hazardous wastes shall be as follows:

Ei»NB- i Hazardous Waste l Schedule Category ‘ Quantity Tonne/year i

Mode of "1

| Disposal . |

Storage

44 c-waste shall be disposed off safely as per the e-waste (Management and Handling) Rules, 2011,

5. SPECIFIC CONDITIONS

\:.:Qiiilg; L
&8 - P A g v AL gs -
5.2. ThigCor nﬁ‘ g ted subject to the power of the Board to review und muke variation in all or any of
the co W&ﬁ }3\5‘3 on the three affidavits submitted by the occupicr in Rs. 100/~ stamp paper dated
i o 0

W%

A
: \fc\ o /4
' S AR

NO
, ENVIRONABAENTELORGE

(¥ Scanned with ORAIPYERRer

tent Tefumha 38
2\ *Umbaysor |2

\ o .
\ "3\ pRIL4a
L

kYo O, //
s S
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: 10/15
Exhibit R5(a)

WP(C) No.44098/2024 (CA-2025-032023 )

-
[
9832004 diel 12.10.15 of Chairman. Quarrying
" ‘ sketch No.862/15 from
100 jssued by the Minmg and Geology Departiment and location sketch 3\‘,,!86 dl
2 ssued by I\ . i : bl
s w&“‘;] " du North dated 16.09.2015 Notification No.G.O(P) No. 1447201 5/1D date
~Village Officer. Aikama
3.10.2015 of Industries Department.

0% 12 2015 and 18.01.2010 Letter No. POR/HOT
L E o R L B S B 2

iy site i ' ission of the Board. An
Jteration of the quarry site is 1o be made without the prior permission of y
5.3, Nochange ot altera

in the identi ccupie rized agent is
in the particulars furnished in the references andfor in the identity of the occupier/autho ay
- change in the partict §
il e rthwith. ; s

to be intimated to the Board fo ‘ : e g

5.4. Suitable specics of trees and curtain plants shall be planted am'i maintained wi g
| ;cr-iphcr‘i of the premises, forming a green belt to impmn:- the environment,

5.5. Arrangements shall be provided for rainwater harvesting.

' B 3} n all
- 5.6. I operations ape done with backup pewer, the generator shall have adequate capacity to ra
- associated pollution control devices.

. - < . g - s -
5.7. In case of process disturbance / failure of pollution control cqmpmcnts, l%u: respectw_e u;;t; fsh‘all be shut
- down and shall not be restarted until the contro! measures are rectified to achieve the desired efficiency.

3.8. Monitoring reports comprising of tmission analysis reports and such other information as may be called
- for shall be submitted 1o the District Office (Ernakulam - (1), Perumbavoor of the Board.

3.9. This condent, unless withdrawn earlier is valid up to 30.06.2018. Also this consent will be valid only for

a period during the period when all other statutory or necessary ¢learances from other concerned authorities
_ are valid. The consent issued from the Board:

5 only with respett 16 powers vested under the Water Act
- 1974, Air Act 1981 and Rules there under: [bé operation of the quarry shall be commenced only after
. obtaining clearances from ail concerned authorities. In ¢4 - the operation of the quarry is to be continued

- thereafier application for the renewal of the Consen Lis to be made in the prescribed form three months
- before the date of expiry of the Consent. 5 S8 =1
- 5.10. The ambient sound level (Leq) measured at a distance of 1 m away from the boundary of the site shall
- not exceed 5548 (A). ' ' /

5.11. The suspended particulate matter and

- Premises shall not exceed 200 micro
#

respirable particulate matter (<10 g) at the boundary of the

gram per cubic metre and 100 migtogram per cubic metre respectively.

-12. The occupier shall at his own cost 3 mon';gpre'd for the parameters under Condition

No.3.1 & 3.2 atleast once in a ¥ iforing shall be maintained and shall be made

- available to the inspeeting offic called for. The monitoring reports are to
besubmitted o the District Off;

ce (Ernakulam-11), Perumbavoor before the 10th of every January.
503 A signbaard-simwﬁng the name of the quarry and its

‘ crushing and production details should be
displayed at the entrance of the quarrying site.

3.14. The 4uarry should not be operated between 6.00 pm and 6.00 am.
515, The consent issued is subj

ect to the conditions specified in the clearances issued by the Mining &
Geulagy Department and BExpl

osive Department as per the provisions of the relevant statutes.

5.16. O expiry of the quarrying lease the same may be got rencwed,

| 3.8 After excavation af the s le is completed the land may be used for rinwater harvesting with protective
barriers/any other suitable approved purpose or may be reclaimed,
5.07. A varrier of 3 iy height with tin sheet shali be
residential area to block the Nying rock pieces i ;
518, The spproach rosd to the quarry shall be tarred and maintained properly.

5.19. Quarrying shall be conducted only within t

Offiger.

.‘;./.(.ki‘“' ﬁé‘lpig%iﬁih sketeh is enclosed herewith.
i’.ﬁ.ﬁ T blasting
eladnce Gi'pub)

gel lhg z_lmbiens &;
ear. Records of such men

provided along all the periphery of the quarny towards
any.

he aracarmarked in the upproved sute plin of the Village

-
s tnd Guarry operations shall be carried owm leaviog @ minunum distance of 108m from an)
ic roud having velicular 1eaffic,

e et atering ol deep mines shall be stopped during peak surmmer scason,

NOBY GEORGE

 ENVIRONMENTAL ENGINEER
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; xposgd rocks shall be mined and no trees shall be cut for carrying oul quarry operation.
o signals such as siren shall be blown before and after cach blasting period.
shall be don¢ only at specified times and this blasting time shall be displayed on all periphery

o

'gccidcnl-

ing operations shall be started only after obtaining the D & O license under the Kerala

yath Raj Act from the concerned Local Self Government Institution and submitting a copy of the

1o District Office (Ernakulam-11),Perumbavoor of the Board .

All the quarrying activities shall be in accordance with conditions of the mining permit and as per the
sved site plan issued by the Village Officer.

In case of using electric detonators, maximum simultaneous blasting shall be limited to 10 bore holes

delay detontatorashall be used.
5.29. Ston¢ pitching shall be provided to all loose carth dump locations to prevent land slide.
{ 5.30. The applicant shall put up two sign boards of size 6x4 ft. near the main entrance of the unit. O,ne board
: shall display important consent conditions and the other shall display their latest air, and noise monitoring
data against the standards specified. .
5.31. This consent is issued based on the Judgement dated 07 12,2015 in the SLP No. 30103/2015 of the
; Hon'ble Supreme Court of India and Judgement dated 14.12.2015 in WP(C) No. 16980 of 2015 of the

Hon'ble High Court of Kerala
5.32. This Consent will be cancelled if any ©
oceupier in RS. 100/~ stamp paper dated 08.12.2015 and 18.01.2

f the points stated in the three affidavits submitted by the
016 are found to be false.

BAITU M. A

S 4 ‘
™ vironmeatal Basies g
] SIGNA S OF 18SUING AUTHORITY
3

DATE :08/02/2016

To

1. The Member Secretary. Head Office, Thiruvanan! :
2. The Chief Environmental Engineel, Regional Office, Ernakulam.

3. Stock file. ; 7

/J'Q'\:)//—‘—;" ) .

f /o O\ NOBY

"i: DO (Ex1s ) \Z) : NMEI\IG'J'EORGE@

| ")\ i AL ENGINE
‘\J)K Ferumbay | & = ER
\<\, 6835 or 1S : Scanned with OKEN Scanner
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o el v WL
I
A1 .}
Pl o

Sub:- Order dated 29. 07,2024 in Appeal 88 of 2017 (82) of Hon'ble National Green
!‘ﬁhmai Southem Zone - Constxtutwn of Committee - Officers nominated

-_.-----...‘--—........----.-_--.’-,»-m-_n-.«“-—,.-.... e A P O A

\LA STATE POL LUTION CONTROL BOARD
: ¢ ﬁ’xmvanmthapumm nm»zi-:ouzo%

—— i e 0 S 5 A 8 e o S W S S

;29;@7 "(}:}4 in Agpcﬂl 88 of 2017 (8Z) of the Hon ble \msmat

SPC/739/2023-SEE-1 dated 31.08.2024 of KSPCB 1o SEIAA
of Mining & Geology (DMG) (copy enclosed).
0, Bhiﬁmoaﬁozz-m dated 23.09.2024 of DMG to KSPC B {cop)

cmgz_m& daied 30.09.2024 of SEIAA 10 KSPOB

u'“r' 3
P .,_“sw:} £ T

a;@ﬁ&.ﬂ‘}Z@jn n Appeal 88 ufﬁm? (87) of the Hon’ble National
Tribunal ﬁ&ﬂ’& aﬁg@{;no;;yaeﬂc!ﬁ@e@)

The tie hlc. Natmgal Green _'hn‘m“l (NGT$ stuthem Zone in Appeal &8 of
2017, filed tgg b‘ﬂ George %sao agmms; th;gam of Enwroamcnwl Clearance (EC) W
M/s Siab & Aggn:gaxcs b\ State ;nvimnnmm Impact Assessment Authorit
(sf'l&ﬁk Kerala for conducting building stone quarrying in SY. No,320/3 (P)

adu Nerth Vsilagc in Kunnathunadu Taluk, Ernakuiam District

onmie

3202 (P) i@’ Aikaran

over an am of GéﬁSﬂ hectares , had directed vide Order dated 29.07. 2G24 that
“Kerala Sm Palkmmn Lantml Board to constitute 2 Committee to assess ©
remeduanon cost fbr n.stosmg the pmjeci site”. The Hon'ble Tribunal also direcied in
the Order that once. the C,Qmmntec is constituted, the Board should issue notice 10 the
appellant Sri.George Isaae and examine the issue raised by him that the assessment of
excess mining dcﬁ& is not correct. ;

Board, vide letter read 2) requested 10 SEIAA and Department of . Mining &

ﬁﬁﬁ%(’g}f EM) tg}nﬂmiﬁm a -.!‘- ;\L each W the (,mmnuu.u for assessiad
e 2 !»- iﬁly%.
¢ \; &

//QO"L—EL: Ervivopsnantal Eoginets
% =5 Cany ;

= D ; £ ]

i[it o " “K“‘ 2 f:’_.

i:-\’ \ 1 C I 33.‘,3_) )J]
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Remediation Cost. DMG and SEIAA, vide letters read (3) and (4), nominated Smt.
Shajimol P.K.; Geologist, Ernakulam District Office, DMG and Environmental Officer.
SEIAA as representatives respectively.
The matter was considered. Committee consisting of the following members is
constituted. :
(i) Environmental Engineer, Kerala State Pollution Control Board,
District Office -2 , Emakulam (Co-ordinator).
(ii) Smt, Shajimol P.K, Geologist,
. Ernakulam District Office (Member).
(iii) Environmental Officer , State Environment Impact Assqﬁsmcm
Authority (SEIAA) (Member).

The Committee shall assess the mmadtanoﬂ cost for restoring the project siie.

The expenditure in thlS regam* shaif be metjrom the ‘Nen-PIan Research &

&

Development” f‘mm current YWS buiige:t.

: Sd/-
CHAIRPERSON
To
Environmental Engineer,
Kerala State Pollution Control Board,
District Office-2,
Ernakulam.
Copy to :
L. The Administrator,
State Environmental Impact Assessment Authority (SEIAA),
Thiruvananthapuram. L
2. The Director, : § %
Department of Mining and Geg, QS IMG), !
Thiruvananthapuram. o 05 \neer
_ 5700 (€t 2, \Z ral ENGTE
Fe&i#’bﬁf"o :_ EMW
s _45_ 883542 st
/éfigLLUif,jS =6
% ,
Ié Doy (EXM 2) g\ NOBY ORGE
£ “’anwor ) ENVIRONMENTAL ENGINEER
o\ 683547 )] : :
%

: i et
FSO VERIFIED - 18 h SAER>
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3 SRSt A Rl TR e ST

3. Shajimol P.K
Geologist, Eraakulam Diswiet Ofice. t
Department of Mining & Geology.
Civil Station , Kakkanadu PO, Kochi.

4 *Environmental Officer,
State Enviropmentat Impact As
Thiruvananthapuran.

3. Euvirenmental bngimeer-

6. Srock File.

sessment Authority (SEIAA),

I, Head Office (for further follow up}

FQRWARDE!) BY ORDER.

ANIALLIE
SENIOR ENVIRONMENTAL ENGINEER-|
Y, ' s
Environmantal Enginee;
NOBY GEORGE

'ENVIRONMENTAL ENGINEER
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AR A

i
"

anaily wis EapeiaT. ﬂ \X "318l$2 \w.h ﬂ-ﬁ_}_gn_tﬂ g_u
) W Pattom P.O., i“mmwnamhupumm 695 D04 B "“‘_ :
i ; a5 ofle., GlojoIOMange - 695 004 -
.k.qu(}sf?miﬁ@ﬁ SEF -1 Date - 30-10-2024-,
From etk :
The L‘ha_irpermn :
to

B A ——————

;L“gfgw

B (mmaim 34?& 231.1‘7"} ZJ-HHS? 23%3151 331R155 Chaiemar: 1318150 Member Seavtan: FLERES

(K.ngi. i&Mﬁ

: Kalm@my, Lmkuiam.
Kadayiruppu P. 0.
Kerala - 682311

Sub - Appuai 88 ‘of 2017 befom the Hon'ble NGT South Zone (S7) Intimaiion oF
the constitution of Committee for the assessment of remediation cost- R
Ref- 1. Order dated 29.07.2024 efthh{”i S7in Appeal 88 of 20)7.
2 Proceedings of the Chairy Sers ’”‘éaiéé n;;ﬁ,vﬂzxz

Sir,

Kind attention is srw;;gi to the aboy gﬁul}juﬂt ni"g{:,ur Ihe Hon'bleTyibumal
ordered on Zggﬂ? 2024 thgt‘é,"ﬁ&ﬁ chmcgri : &@‘ala State Quilutmn Control M'ﬁ:ﬂ
constitute a Commiitee © asgﬁss the rc,{{t_ggdiaﬁon cost far restoring the ptgac!rgfc
When the Committee is wnsﬁ&;gcd let the Bom‘d g}é’o consider issuing andicetn
the upps;}}am and examing the i issuc Maupr {Cﬂpy of the Order is aktoched) «
Consequently, ﬁze @mmi has constituted a Committee as per Prmes.émgs yedesmed, -
(2. 1t is informed that the Committee will issue notice and hear you as Srieted by
the Hon'ble zﬁg

Yours faithiutly.

Vi !‘

s

& HAIRE’}* RS()\

o
Eincl - as above
Copy to .
‘The Environmental Lngineer, Environmental Engince:
I)asmat Office - 2 ,E ‘rdkulam ;
NOBY GEORGE
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